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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

(Original Application No. 797 of2024) 

IN THE MATTER OF: 

Gautam 
Versus 

State of Uttar Pradesh & Ors. 

..... Applicant 

.. ... Respondents 

REPLY /RESPONSE FILED BY THE RESPONDENT N0.5 

i.e. TIRUPATI BALAJI FIBRES PVT. LTD. 

MOST RESPECTFULLY SHEWETH: 

1. That the present reply has been filed by the Respondent No.5 

i.e. Tirupati Balaji Fibres Pvt. Ltd . [hereinafter referred to as 

the "answering Respondent"]. That the answering Respondent 

is a company registered under the Companies Act, 1956 

having its manufacturing Unit at: 9 Km Stone, Bhopa Road, 

Muzaffarnagar (U .P.) . 

2. That the answering Respondent is filing present Reply through 

Sh. Shailender Kumar, who is working as Accounts Executive 

of the answering Respondent and who, vide Board Resolution 

dated 17.02.2025 has been duly authorized to sign & verify 

this present Reply/Response, to file documents , to sign 

Vakalatnama, to depose before this Hon ' ble Tribunal and to 

do all such other act (s) as may be necessary for this present 

Reply/Response. Board Resolution dated 17.02.2025 is 

annexed as Annexure: RS/A. 
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3. That the answering Respondent is engaged in the business of 

manufacturing & sale of writing, printing and kraft paper 

using waste paper as raw material. That the answering 

Respondent has a consented production capacity of 150 

MT/Day. 

4. That the answering Respondent is a compliant unit and is 

operating its unit with all the necessary permissions, licenses, 

Consent to Operate and/or No Objection Certificates (NOCs). 

That the answering Respondent is duly following all the 

directions I guidelines issued time & again by the statutory 

authorities and is following all the law which are necessary to 

operate the industry. That the answering Respondent carries 

out its operation in such a way so as to protect & preserve the 

environment and also is committed to deliver to the consumer, 

products that meet high quality specifications for which very 

stringent quality measures are followed by the answering 

Respondent in its various stages of the manufacturing process. 

5. That the answering Respondent also have Authorization under 

the provisions of Hazardous and Other Wastes (Management 

and Trans boundary Movement) Rules, 2016, which is valid till 

20.12.2027. Copy of the Authorization under the provisions of 

Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 of the answenng 

Respondent is annexed as Annexure: R5/B. 

6. That presently the answering Respondent is meeting its fresh 

water requirement from ground water through 1 (One) bore­

well. That the answering Respondent have No-Objection 
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Certificates (NOCs) for its said bore-well issued by the 

Ground Water Department, Uttar Pradesh, which is valid till 

18.01.2027. That the answering Respondent has installed 

Electronic Flowmeter with totalizer at its borewells. Copy of 

No-Objection Certificate (NOC) issued by the Ground Water 

Department, Uttar Pradesh is annexed as Annexure: RS/C. 

7. That the answering Respondent has permission to discharge 

350 KLD of treated effluent. That the answering Respondent 

has a full fledge Effluent Treatment Plant (ETP) installed at its 

unit. That the ETP of the answering Respondent comprises of 

Hill Screen, Equalization Tank with air mixing system, 

Primary Clarifier, Aeration Tank with fine air diffuser system, 

Secondary Clarifier, Tertiary Treatment System, Sludge 

Handling System [Sludge Belt Mould & Sludge Beds]. 

8. That the answering Respondent has installed V Notch in the 

inlet of ETP. That the answering Respondent has duly 

installed OCEMS at the final discharge of ETP. That all the 

data of the final discharge of the ETP of the answering 

Respondent are transferred to CPCB as well as UPPCB server 

round the clock. Copy of the ETP Adequacy Report of the 

answering Respondent prepared by the Newcon Consultants 

& Laboratories, Ghaziabad (U.P. ) is annexed as Annexure: 

RS/D. Photographs of the V Notch installed at ETP inlet and 

photograph of the OCEMS installed at the final discharge of 

ETP are collectively annexed as Annexure: RS/E (Colly) . 

9. That the answering Respondent has installed one boiler of 

capacity 15 TPH. That the answering Respondent uses wood 
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chips, bio-briquettes, bagasse and husk as fuel for its above 

said boiler. That the answering Respondent has provided stack 

of height 30 meter attached with its aforesaid boiler equipped 

with Multi Cyclone & Wet Scrubber as APCD. 

10. That the answering Respondent has an Agreement, effective 

from 23 .12.2023, with Sh. Nitin Kumar S/o Sh. Jagmohan 

owner of brick kiln, namely, M/s Shiva Brick Field, Village 

Naseerpur, Muzaffarnagar (U.P.) for supply of fly ash for 

manufacturing of bricks. That the answering Respondent has 

one pyrolysis plant of capacity 10 TPD installed within its 

premises. That the plastic waste generated from the production 

process is used as raw material in the said pyrolysis plant for 

generation of pyro fuel oil. 

11. That the answering Respondent, being a responsible corporate 

citizen, keeps a regular check by itself on the pollution control 

equipments installed by it in its unit and time & again analysis 

the parameters of both the treated effluent and gaseous 

emissions generated by the unit of the answering Respondent. 

That various test reports of both the treated effluent as well as 

gaseous emissions generated by the unit of the answering 

Respondent shows that their parameters are well within the 

prescribed limits and, therefore, the answering Respondent is 

duly complying with the environmental norms. Copy of the 

Test Reports dated 18.10.2024 ofthe Effluent Water from the 

ETP outlet and ground water samples issued by Newcon 

Consultants & Laboratories, Ghaziabad (U.P.) are collectively 

annexed as Annexure: RS/F (Colly). Copy of the Test Report 

dated 18.10.2024 of Stack Emission issued by Newcon 
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Consultants & Laboratories, Ghaziabad (U.P.) is annexed as 

Annexure: R5/G. 

12. That the answering Respondent is an environment friendly 

industry and has taken all the suitable measures for water 

management. That the answering Respondent has duly 

implemented rain water harvesting plan in its premises. That 

apart from the above, the answering Respondent has also 

adopted one pond at Village - Chaurawala (Bhokarhedi), 

Muzaffarnagar (U.P.). Photograph of the Rain Water 

Harvesting Pit installed in the unit of the answering 

Respondent along-with Photographs of the pond adopted by 

the answering Respondent are collectively annexed as 

Annexure: R5/H (Colly). 

13. That in compliance of the directions issued by this Hon ' ble 

Tribunal , inspection of the unit of the answering Respondent 

was done by UPPCB on 17.10.2024 and 25.11.2024. That the 

UPPCB filed a Joint Inspection Report along with its Affidavit 

on 14.12.2024 before this Hon ' ble Tribunal , which contains 

the findings of the UPPCB w.r.t. the industrial units of the 

answering Respondent as found during the inspection held on 

17.10.2024 and 25.11.2024. 

14. That a perusal of the said findings of the UPPCB w.r.t. the 

industrial units of the answering Respondent as found during 

the inspection held on 17.10.2024 and 25.11.2024 shows the 

below mentioned facts. 

(i) That the answering Respondent has valid Authorization 

under the provisions of Hazardous and Other Wastes 
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(Management and Transboundary Movement) Rules, 

2016, which is valid till20.12.2027. 

(ii) That the answering Respondent has valid NOCs for 

abstraction of ground water for its borewell, which IS 

valid till 18.01.2027. 

(iii) That the average daily production of the answenng 

Respondent is within the consented production. 

(iv) Electronic Flow Meter with totalizer has been duly 

installed by the answering Respondent at its borewell; 

(v) Average daily ground water withdrawal is within the 

consented /permitted quantity. 

(vi) That answering Respondent has duly installed ETP. 

(vii) V -notch was found installed at inlet of ETP and V -notch 

with ultrasonic flow meter was found installed at outlet 

ofETP. 

(viii)The parameters ofthe samples collected from ETP inlet, 

ETP outlet and aeration tank by the UPPCB during 

inspection held on 17.10.2024 and 25.11.2024 are well 

within the prescribed limits, which shows that the unit of 

the answering Respondent are complying unit. 

(ix) That the answering Respondent has installed one boiler 

of capacity 15 TPH. That the answering Respondent has 

provided stack of height 30 meter attached with its 

aforesaid boiler equipped with Multi Cyclone & Wet 

Scrubber as APCD. 

(x) That the answering Respondent has an Agreement, 

effective from 23.12.2023 , with Sh. Nitin Kumar S/o Sh. 

Jagmohan owner of brick kiln , namely, M/s Shiva Brick 

Field, Village Naseerpur, Muzaffarnagar (U.P.) for 

supply of fly ash for manufacturing of bricks. 
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(xi) That the answering Respondent has one pyrolysis plant 

of capacity 10 TPD installed within its premises. That the 

plastic waste generated from the production process is 

used as raw material in the said pyrolysis plant for 

generation of pyro fuel oil. 

(xii) That during the inspection conducted by UPPCB on 

17.10.2024 and 25.11.2024, the answering Respondent 

found complying w.r.t. effluent discharge norms as well 

as stack monitoring reports also shows that the value of 

particulate matter within the prescribed norms. 

15. That as far as the observation made by the UPPCB in its 

aforesaid Report dated 14.12.2024 the "Unit has not installed 

Electromagnetic Flow Meter with Totalizer at recycled 

effluent reuse point " is concerned it is submitted that the 

answenng Respondent has already installed the 

Electromagnetic Flow Meter with Totalizer at recycled 

effluent reuse point. Photograph of the Electromagnetic Flow 

Meter with Totalizer at recycled effluent reuse point of the 

answering Respondent is annexed as Annexure: RS/1. 

16. That from the afore-mentioned facts , it is clear that the 

answering Respondent is a compliant unit and is operating its 

unit with all the necessary permissions, licenses, Consent to 

Operate and/or No Objection Certificates (NOCs). That the 

answering Respondent is duly following all the directions 

/guidelines issued time & again by the statutory authorities and 

is following all the law which are necessary to operate the 

industry. 
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i' l< A YERS: 

l11 the facts and circumstances as stated above, it is therefore , 

most respectfully prayed that this Hon ' ble Tribunal may 

graciously be pleased to: 

( i l Di smiss the captioned Original Application being O.A. 

No. 797 of 2024 titled as "Gautam Vs. State of Uttar 

Pradesh& Ors. " in as far as it is related with the answering 

Respondent i.e. Respondent No.5 , namely, Tirupati Balaji 

Fibres Pvt. Ltd. ; 

( ii) Pass such other/further order(s) as this Hon 'ble Tribunal may 

deem fit and proper in the facts & circumstances of the case. 

tor Tirupatibaalaji Fiberrs Private Limited 

(j;U-~\?5 
Auth. Sign 

RESPONDENT N0.5 

THROUGH 

ANUBHAV ANAND ARON, ABHINA V ANAND 
(Advocates for the Respondent No.5) 

A-90 1, Apex Go lf Aven ue. Sector- !, 
Greater Noida (West) , U. P. - 20 1 306 

Mob: 9811 764256, 958241 6270 

Place: N.E-uJ DE-tHJ 
Date: . J.\ \ '-' .z..c~-

Email: abbjnav. le£J:a l0lomai l com -- .._ , y :=- . 
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UI'I'C8 
f1NNE~U RE : ps)(S 

UTTAR PRADESH POLLUTION CONTROL BOARD 
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,272083l Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com 

Ref. No : 18732/UPPCB/MuzaffarNagar(UPPCBRO)/HWM/MUZAFF ARNAGAR/2022 
Dated :21/12/2022 

To, 

M/s TIRUPATIBAALAJI FIBERRS PVT LTD 

9th Km, Bhopa Road, Muzaffarnagar,MUZAFFARNAGAR,251001 
Tehsil :MuzaffarNagar 
District :MUZAFF ARNAGAR 

Sub:- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 

1 

2 

3 

1. Number of authorization and date of issue 18732 and 21112/2022 . 

2. Reference of application (No. and date) 18465289 and 04/ 1112022 . 

3. MrNAVEEN AGARWAL ofM/s TIRUPATIDAALAJI FIDERRS PVT LTD is hereby 
granted an authorization based on the enclosed signed inspection report for generation, 
collection, utilization, storage and disposal or any other use of hazardous or other wastes or 
both on the premises situated at 9TH K.M., BHOPA ROAD, MUZAFF ARNAGAR . . 

Details of Authorisation 

SNo. Category of Hazardous Authorised mode of disposal Quantity( ton/annum) 
Waste as per the Schedules or recycling or utilization or 

I,II and III of these rules co-processing, etc. 

CATEGORY 5.1 AS PER THROUGH TSDF 0.225 MT/ANNUM 
SCHEDULE T (USED OR 
SPENT OIL) 

CATEGORY 33.1 AS PER THROUGH TSDF 0.20 MT/ANNUM 
SCHEDULE I (EMPTY 
BARRELS/CONTAINERS 
/LINERS CONTAMINATED 
WITH HAZARDOUS 
CHEMICALS /WASTES) 

CATEGORY 33.2 AS PER THROUGH TSDF 0.075 MT/ANNUM 
SCHEDULE 1 
(CONTAMINATED COTTON 
RAGS OR OTHER CLEANING 
MATERIALS) 

1. The authorization shall be valid for a period of 20/12/2027 from the date of issue of this letter 

2. The authorization is subject to the following general and specific conditions (please specify 
any conditions that need to be imposed over and above general conditions, if any) . 

A General Conditions of Authorization -

1. The authorised person shall comply with the provisions of the Environment (Protection Act, 
1986, and the rules made there under. ABHISHEK DigitallysignedbyABHISHEK 

TRIPATHI 
TRJ PATH f Date: 2023.02.13 14:54:20 +05'30' 
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@ 
2. The authorisation or its renewal shall be produced for inspection at the request of an officer 

authorised by the State Pollution Board . 

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 
and other wastes except what is permitted through this authorization . 

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the 
application by the person authorized shall constitute a breach of his authorisation . 

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this 
authorisation is being granted considering all site specific possible scenarios such as spillages, 
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at 
regular interval of time. 

6. The person authorised shall comply with the provisions outlined in the Central Pollution 
Control Board guidelines on Implementing Liabilities for Environmental Damages due to 
Handling and Disposal of Hazardous Waste and penalty. 

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control 
Board to close down the facility . 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 
accidental occurrence and its clean-up operation . 

9. The record of consumption and fate of the imported hazardous and other wastes shall be 
maintained . 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 
pre-processing or utilisation of imported hazardous or other wastes shall be treated and 
disposed of as per specific conditions of authorisation . 

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if 
any 

12. An application for the renewal of an authorisation shall be made as laid down under these 
Rules. 

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 
Environment, Forest and Climate Changes or Central Pollution Control Board from time to 
time. 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 

B Specific Conditions of Authorization 

1- The unit will submit the proof of depositing the requisite processing fees of application in a month 

otherwise this authorization will stands automatically cancelled. 

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner 

suitable for handling, storage and transport and the packaging shall be easily visible and be able to 

withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be 

provided with a general label as given in Form 8. The storage area should be at an isolated spot in 

the premises and must be fenced, covered and duly marked. 

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water 

including groundwater takes place due to activities for which authorization has been requested. 

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be 
properly trained. Digitally signed by ABHISHEK 

ABHISHEK TRIPATHI TRIPATHI 
Date: 2023.02.13 14:54:27 +05'30' 
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® 
5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme 
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and 
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is 
also provided in the same order that industries which are not complying with the conditions shall 
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails 
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued 
against your industry without any further notice. 

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter. 
You should also maintain records on Form-3 and present it to Board's inspecting officials. 

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution 
Control Board at the earliest along with details of mitigative and remedial measures taken. 

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop 
suitable waste treatment and disposal facility and the design of the facility must be approved by the 
Board. Details along with the project report must be sent in this regard within fifteen days of receipt 
of this letter, otherwise the industry shall become member of a common TSDF and the industry 
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at 
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of 
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months. 

9- The authorised person shall not receive, collect, or store any hazardous waste from any 
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any 
other reprocessing unit it must be ensured that such unit is fully complying with environmental 
requirements and has a valid authorisation of the Board. 

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All 
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable, 
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes 
must be suitably and safely handled. 

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any 
recovery/ reuse system must be sent within two months. 

12- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the 
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016. 

13- The stored waste shall not be taken out of the storage area except with the written permission of 
the State Pollution Control Board in this regard. 

14- You are directed to display online data outside the main factory gate with regards to quantity and 
nature of hazardous chemicals being handled in the plant including waste water and air emissions 
and solid hazardous waste generated within the factory premises. Necessary compliance should be 
sent within fifteen days of receipt of this letter. 

15- It is the mandatory duty of the authorised person to comply with the guideline for transportation 

ABHISHEK TRIPATHI DigitallysignedbyABHISHEKTRIPATHI 
Date: 2023.02.13 14:54:36 +05'30' 
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® 
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management 
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central 
Pollution Control Board from time to time. 

16- You are directed to provide the complete details regarding the quantity of hazardous waste 
stored in the factory premises within a month. 

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating 
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution 
Control Board at the earliest. 

18- Status report of hazardous waste stored in premises available storage capacity and future action 
plan for permanent safe disposal of hazardous waste shall be submitted within one month. 

19- Ground water monitoring report of premises shall be submitted within one month. 

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management 
and Transboundary Movement) Rules, 2016. 

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous 
and other wastes purchased in a passbook issued by the State Pollution Control Board along with 
the authorisation. 

( Authorized Signatory ) 

ABHISHEK TRIPATHI DigitallysignedbyABHISHEKTRIPATHI 
Date: 2023.02.13 14:54:43 +05'30' 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the 

compliance of the conditions imposed in the certificate. for information and necessary action . 

ABHISHEK TRIPA. THI Digitally signed byABHISHEKTRIPATHI 
Date: 2023.02.13 14:54:50 +05'30' 

CEOIEE, 1/C Circle ____ _ 
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In ;;-a sA;; any chanqe of ownershiP o~ the propo-sed welf, fresh authottUliOrt: has: to be obtlllned 

NtJ .:;h3ngt: of foca\!()1. rlesrg'l, rate of WJ1hdrawJI ~nd pumptng de-v1ce m re:>pect of the proposed we!! as lnt.llcated .at SL (2) and (J} of thlS 

ccvtit1CJh! stlafl be mJde Wltf'lout piiQr permissv:m ol the Competent AuihO'IIty Any dev1iJ!tu:;n 1rt thts. regard shall lead to c,anceflallan of this 
Jutft!)fi.(Jt•Qt1 

?or 1he P'Jrnos~ ot measunng and record1n9 the quantity of ground \"fate' extrac1ed, every satd user shall affn< d1';)1tal Wiiter flow meters 

(ccmiornN1Q IO SIS/ tS stand,ords) hzmng tetemfrtry system P'l the albstractmn structure, whn:tl recotd tate and quantum of extractJon. at outlet of 

Pttmp•ng dev1ces ttnd 1t shall be presume-d !hat the quantlty rt;H;:on1ed by lllf mete1llas been exiracted by ihe S()1d us,er, unttl the conttery IS pmved 

ih~ tate vf ~xtraet1011 of ground water from the well a!; shown U11tetfl l(k) shall not eJceed to the recorded rat~ from water meters 

Thi! conce-tn<::d Auti10tlt)" reserves tlle t1g:ht to stop e:<~rachott or gtt.H.Jt'H:i watet from rhe W1!il doe to t~ual1ty Mlt!lfdS or an.v other r~asons. d the 
Situabon so demands 

In case o1 any chan9c of tl!hf\l!l'!Shlf.t of well, fussh ttQ1Stta11tm has to be obtamed 

No rtlangt:" of lvcahon, des1g:n, rate of wahdrawa1 and pumplfiQ dlevtc~ 1n respect of I he- existing well as tnchc.ated at St (2) and (3) of tt11s cer1lftcate 
sha:li bfl' mttde 'Wr1hOUf Prior aerm1sSion of the Competenl A;!lhor1ty Artydt-via1Jon in this- regard shalt Ie~d tc caru:;e{l()ti:Qfl of thlS registrtittOft 

""'i d'>v ot fhe panu:wlms I mfQH'ntttlon fu~mshi?d by the apptH:ant in h1s ap~lu;<.~tton for ISSuance of 1h1s r-eg;~.mat1on Js found to be mCQrtE'ct 

,,,hi<' Jlj'Jn 3! un1 SlJb'!ieuuelf'it s1.;;-ge 1h1$ registrt'l!IOrt 1St !1able: for cance-llation 

"'"'"h: vi A· .. tf,,y avhonr NCC shall t<t viihcl for a :Pt:ood of f1w: years from the dme of J:Ssue, ihe applicant shall have to apply for renewal 
1htnt•Qh it fresh appl>catJor\ a!le?Jst tM'tety dilys Prior W expwy of 1ts vahthty 

Cons1tuth::m of plt!'loml!!ters <.~nd 1Mt.1Hat1o.r1 of d1gtr.al wale-r level record-ers w1tih telemetry shall be mandatory for user, Depth and tone Utpped of 

p;t:•.lome1er should be commens:ur!te w;lh thal of 1he pompmg well The dara. cbtalried flom dtgttal water lev~al r-ec:ord<.>rs shaU be math!· ava1~able 
Hi l~IIS Offrc€' On monthly bit$1$ 

Guufehni's for !nstaJ!t.Uion of PjezQmftttrs jlind their Monitorl!)g 

P•N<Jrt't!'i(;'• tS a tJC.m!•well/tubewell vsed only for m+:as.urmg the water level by Jowenng the tape/ sounder or automalic water le'llel mt:asunng 
t"'£.lu•pmern H 1S a!s0 used TO take water sample for vva1et quality !estmg when .ever ni!eded General gu1dcl1nes for lrtstallat!<H1 of ptezomerers <m; 

as follows 

The piezometer 1s to be mstalled/constructed at the mJ!'ifmum of 50 rn distance from the pumping well thmugh which ground water is 
bemg w1thdrawn The d1ame!er of tru;, p1e1omet~r should be about 4 .. to 6"' 

"" Ttte d(?pth of lhl?' prez:ome;et should be same as is case of the- p\..tfflpmg well hom vd'lu;::h ground water JS bemg abstracted U, more than 

one ~m:zometers: are 1nsta:llecf l:he second piezometer should 1'11lJmior the shallow ground waler regime. u wtl1 facthtate shallow as well a'S 
dtceper water aqwter monitoring 

" No of p1etomete:s !<>be constructed & Type of water l-evel monitoring mechanism shall be as per below table: 

Quanlum of GWi.JOd water withdrawal (cum! day) 

<tO 

11. so 

50· 500 

>50() 

0 

2 

Mooitonng Mechanism 

Manual OWU:l w1th Telemetry 

0 

1 

0 

0 2 

it The mt:'asor~ng frequ~ncy ;should be monthly aod accu:racy of measurement shoufdl be up to em the reported measUt-tment s:houldl tie 

Ql¥1?'0 in metl!!'r opto two declmat 
* for m«.asure<ment of water level sounder or automatic watttr level reeordet {AWLR)/ Dlgttal Automa:t1c water Je:vttl re<:ordet (DWLR) With 

urlttmeuy s:ystem s:ht.HJid be used for .accuracy" 
" The- meas:IJrcmen1 fif water ievel [n ptez(U"rleter should be tak!fl. ooly after the pumping from the turroun<.Ung tube weUs has bt?4!11 stJ:J:pQl!' 

fur :tbow:'t lour 1u SIX hours 
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SPECIFIC CONDITIONS: 

(AJ F<Jr Industrial Ulet; No Ot>J!~CI:Jon Ceri:lftc.ate for ground water cxtracuon by lodut~.!Ht>l tturtl btt 
com;! I! tun::-

1 

~o ObJf;"t;hon Certtftca1e shall be nratl:ted onl t h 
lll' Y n: &uc Catl¥tG whe1c: local Q<Nil'tnmertl W'Jlt(tf IUfJply tiiJ~?ru;141~ t~tlll nt,tt tbl+:t to #fUP,Jiy th~ dtr~Jiifl'ld 

q,t,1rlt11y \'1£1U:t 

o; tdl m;;Ju:;;.Hrt•-:; sJralj lit:> fii!'QvltE'd to adopt latftta w;Jte:r erftc,t~nt s.o11 ttJ r1duct d4!ptnUtrrct w&i:tttt ttttN!'(;H 

m) All mdusmes abwact<ng 9«11.1f>d water In t:<ee>> ollOO ml/d ahall bt ll!qulroo 10 undet1~kill onnualwll!¥1 audrlthrough C<!nllfd••ll•<~~~'>l lf>d<~'> 
lndusttltS (CII)I Federation Indian Ch•mber ol Commerctr •nd lndu•try (FICCIJI Notional Coontil (IIPC) r:<~tUI•IId oull<IU!$ or;d oul>mo 

"""'' reports Within three months of completion of the tame to Ground Wolor Ut!Or Praoo•h Allauch lf>duolll .. oh•ll hi 10 
reduce then ground water use at \east 20% QYCf the neJ:t frve year& thtr:rvgh a:pproptustt3 m;::.a:n; 

lv) Conitrucl!on ol obso"at1on Wl!ll(s) (p<ezometor)(~l within the premlnltnd rn&tall~llon oiiPiltuj:lloa,te wallfl ltl'lol m<ll'lrti'Jimg mo<lllnlllffl II 

mt:ntJ.oned H'l General Condttton no 10 shatl be mandatoty ior ptoooruJog to dta~N m{)fet 1han 1om" of WD!trt 11!d 

Mon<J!Jnng ol wator level shall be dllnl! by the project propQrntn1 Tile plii!Z<lfffilll!t (obsoiYal<on wofl) shall be cunauuetlld at• mtoimum d<>l<>nta <JI 
Stt m hom the bun:- weU/ptoduct1on well and aqmfe:r zone> 1StP!Jf!'d in idtl1l beirut tilmtt ot thilH ~~f 1h., pumrnr¥;,J wtttll wt~<lj~£ 
Monlhly w•ter level data shall be submrned onlil't(! to tho Gtound WaJ<!t Ul' 

v) The proponent shaU be requ1u~d to adopt roof lop rain water harve:s:tingl rt'th,f:HQf m the PUJijiJ!'Cl ttr+.tmtt:ti!l lndu:IHifil!ii whJ>Ch ltt pu~lutct 
ground water (chemical, pharmaceuttcal. dye$, pigmt>nt$. Pt'ltJtl~&/ JnruechtJdes:, fertdltt#rl, huu~&~. l#lli<l1ilv~"l 
etc ) shall store the harvested raln wate-r lnt-urface: ttotagt' tanka for ute tn th1 lnduiH)' 
""'J lnJttLhun of tteatedJ urmeated waste waler 1nto aq,,nrer !i:ystem rs prohibited 

lnduswes whtt;h are likely 'o cause ground water poU~r,gn e g T;ttrH'liifiQ, Hoolke1t C~u;;ZJll P{flroche-mlcl!fl, Coaf V;Jol1tJh~n~s:. 
naJ;Jttl>Ovs. unt1& etc {as per CPC8 lrst) nHi:ll !'0 undotrtake neDess~ry w(lll h(!!{)d prnttt'ti(m (flt'D~UUH& 1o tmsu•e wt~li'Jf 

(8) tnfrastruetura[ Usrr; The No ObJeCIIon Certtr1c~ue for grcund v.aler ab$tr~elion wtfl be Qllfitfrd s:ubJK1 to lht ftriiV'hifiQ 

!} tn case of !Oftas.uuctuu:~, ~}fOJft:ts that requ1re dew11ttenng. pmpOrumt ~&hall be tt:Qturttd to c~ury out ttt;uiCJr of d4;Watc:riog dt<ch'"ll" 
r~te (US<nQ a digital water now met~r) and submrt the data online to Ground W•W Departm<rnl, UP at appl•cabl• Mon~o11ng I~J<:ordo tlld ••••~• 
sttauld tH:t re<1atned by the proponent tor two ~earl, for lrtS.p€:'CIIOfll or tef)Othf19 '' requH+ld b)' Otltnci Ground W~:lf!'r CoorrcU 

11)1nstallat<on of Sewage Treatment Plants (STI') shall hi fur n!'W prore<:~t, wi'l<?re r~~qu,.emanlll morl!' !111n 211 
!hE' water fwm STP shall be ul1ltzed fot toilet llushrng. car wa1htrrg, oardt-n'tut~ t1C 

tate 05/0212022 

Place Muuffar Nagar 

This certificate Is electronically generated and does not require digital signature 
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Emironm~ntal Compliances, Grow1dwat~r Studie-s, hnpact 
_·\ssessm~nts and D~ i!m ofPollution Control S.:rst~ms 

Office: 20-t-205 Ansai Sumt>c\h,, Comp!l'. ·,ROC Ra•nag.n, Gh.ui, bad {20 1 002) U.P. 
Mobile: 85 128-+2764, 99990588%. Email: newconc@gm,,Il.com 

ADEQUACY EVALUATION 

REPORT FOR ETP 

ON 

M/s TIRUPATI BALAJI FIBRES LTD. 
g th Bhopa road, MUZAFFARNAGAR (U.P.) 251001 

Prepared By: 

M/S NEWCON CONSULTANTS INDIA PVT. LTD. 

&. 

NEWCON CONSULTANTS & LABORATORIES 

204-205, 2nd Floor, Ansal Sumedha Complex, ROC Raj Nagar, 

Ghaziabad (U.P.) 

PHONE: 0120 - 4387075 
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N e\\'con Con ultant India Pvt. Ltd 
Emiromnt":ntal Compliances, Gronnd"att":r Studit":s, Impact 

Assessment and Design ofPollution Control S,ystems 

Office: 20·k!05 An sal Sumedh<~ Comple., RDC R<l naga , Ghamb,,d (20 1 002) U.P. 
Mobile: 85128-l27b-l, q9990588%. Email: ne\\Conc@grnall.com 

1. SCOPE OF THE STUDY: Adequacy assessment & evaluation of individual 

treatment units. Visit done in M/s Tirupati Balaji Fibres Limited, Muzaffarnagar on 

15/08/2024 in connection with adequacy report of ETP 

2. MILL BACK GROUND: Tirupati Balaji Fibres Ltd in Bhopa Road, Muzaffarnagar 

is known to satisfactorily cater to the demands of its customer base. Customer 

centricity is at the core of Tirupati Balaji Fibres Ltd in Bhopa Road, Muzaffarnagar 

and it is this belief that has led the business to build long-term relationships. 

Ensuring a positive customer experience, making available goods and/or services 

that are of top-notch quality is given prime importance. It has total production 

capacity of 150 MT/Day including writing, printing and kraft paper. 

CleanJna & 
Streening 

3. OBJECTIVE OF THE STUDY: The present report is to assess the adequacy & 

specifications of existing effluent treatment plant (ETP) for treatment of effluent to 

achieve the discharge norms. The report is prepared based on information 

provided by the mill with respect to water consumption, waste water generation, 

size of unit of existing ETP and pollution load assessed by analysing waste water 

sample collected by Newcon Consultants and Laboratories team during visit to mill. 
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N e\vcon Con ultant India Pvt. Ltd 
EmirolUnental Compliances, Grow1d·water Studies, Impa t 

Assessments and Design of Pollution Control Systems 

Orfice: 20,.-205 An sal Sumedha Comple . RDC R.~ nagar. Ghaz1 b.~d (20 1 002) UP. 
Mobile: 85 128,.::!76-l, 9999058896. Email: ne\\conc@gmall.rom 

4. WATER CONSERVATION MEASURES ADOPTED BY MILL: 

The mill has implemented various measures and best practices for water 

conservation. The brief of measures implemented are as follows: 

(i) Closing loop of gland cooling & vacuum pump sealing: The fresh water 

used for above purpose is collected, clarified & reused in close loop and fresh water 

is used as makeup water level. With the adoption of above measures, the fresh 

water consumption was reduced from 10 m3ff to 3.81 m3ff approx and similarly 

load was also reduced drastically. 

Specific Water Consumption 

Production Industrial Water Uses 
Specific Water 

Month (MT) ( m 3) Consumption 
{m3/MT) 

Jan-24 2085.436 8744 4.19 

Feb-24 2130.59 7138 3.35 

Mar-24 2032.38 8608 4.23 

Apr-24 2174.846 7780 3.57 

May-24 1856.522 7730 4.16 

Jun-24 2320.265 8044 3.46 

Net 12600.039 48044 3.813 

(ii) Fresh water consumption: With use of best practices & technology up­

gradation the fresh water consumption has been reduced to 3.81 m3/t paper. 
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Ne\vcon Con ultaut India Pvt. Ltd 
Emironm~ntal Compliances, Grow1dwater Studies, Impact 

Assessments and D~sign of Pollution Control S.ystems 

Offi e: 20-l-205 _:ulsai Sumed Comp:e., ROC Ra nagar, Ghazl.abad (201002) U.P. 
:'\1obile: 85 128-ln6~. CJ99QOS8896 Email: newconc@gmall.com 

The section wise fresh water consumption is given below, 

S.No Units 

1 Pulp Mill 

2 Paper Machine 

3 Boiler, Chemical 
Preparation and other 
utility 

5 Others 

6 Total (m3/day) 

GA~DENING and 

DVSf SUPPRESSION 
(15KUll 

EVAPOAATION 
LOSSES 

{311-4SltD) 

TREATMENT LDSSB 4 I 

EFR.UENT 

lllEAl'MENT PINIT 

(~ll>-370 KID) 

S~T>nk 

BOILER 

(95 KLD) 

Water Consumption, m3 

Recycled water 

390 

130 

20 

540 

OlEMICAI. PREPERATION 

and OTHERS 

DISCHARGED OUTS DE 

PREMISB MAXIMUM 

(350 KIDl 

(3S KID) 

DOMESTIC USE 
(SKID) 

DISPOSED 

THROUGH SEPTIC 
TANK 

.. ~· 
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N e"''con Con ultant India PYt. Ltd 
Emiromn~ntal Compliances, Growid\\at~r Studi~s. Impact 

Assessments and Design ofPollution Control S~~t~ms 

Office: 204--20 5 An sal SumP.dh.\ Comp:~. -. ROC R.I'n.\g, r, G hdZlabad {20 1 002) UP. 
Mobile: 85 1284-2764-, q999058896, Email: newconc(l,!lgmall.com 

(iii) Waste water generation and norms: The waste water generation after 
recycling is as under as per CPCB Charter for water recycling and Pollution 
prevention in Pulp and Paper Industries in Ganga River Basin. 

S.No Parameter Discharge Norms 

1. Wastewater Volume, m3/day 350 

2. TSS, mg/1 <30 

3. COD, mg/1 <150 

4. BOD, mg/1 <20 

5. Colour PCU <150 

(a) PRESENT EFFLUENT TREATMENT PRACTICE: 

' :'itn 1~ . HiP ;.,. 'CC!o 

I· 

lnl<t To ElP 

/ Fi""r Back :o PI nl 

S2.Sm3 

fqu~rUattcn 

T;n,k 

ETP fl(' l" (AftN • ~... "r) 

MLSS Circulation Une 

~R;---1 r-, 

!171m3 /~ 70ml / h 

Aa tlon ~condrv ~ -1te~ ~____. r0nlin•Son$orl 
T1nk n I J Cieri or ! _ __, 

1 Fino I Dlscnara• 

Drt Sludae ..,, ---tr-B-•1-i ..... -u---,l<t-----?- ' L:::-lj __ _ 
- ~-----"---- - ,_J, 

Dry Sludct 

Sludge Beds 
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N e\\·con Con ultant India PYt. Ltd 
Em-iromn~ntal Compliances, Grow1dwat~r Studi~s, Impa t 

.-\s essm~nts and D~ ign ofPollution ControlS~ t~ms 

Office: 20+--05 An sal Sumed.1a Comple. ·• RDC Ra nag.lr, Ghazt bad (_0 1 002) U.P. 
Mobile: 85128+276+, 99'1'1058896, Email: JJP\\Conc([llgmall.com 

The effluent from various sections & excess water of Paper Machine is taken to 
equalization tank after hill screen (Fibre recovery) which is having provision of 
disintegrator mixing system to avoid the settling of suspended solids. After 
equalization, the effluent is treated in primary, secondary & tertiary treatment. The 
aeration tank is equipped with fine air diffuser system to maintain the desired level of 
dissolved oxygen in effluent for obtaining proper efficiency of biomass and consortium 
of the culture added to aeration tank. After aeration tank the mixed liquor is clarified 
using secondary clarifier for separation of suspended active bio sludge. The overflow 
of secondary clarifier is further treated using Tube settler & Dual Media Filter (OMF) 
for removal of colour, COD & BOD. The coagulant & flocculant are used for efficient 
reduction of pollutants. The tertiary treated effluent after achieving the discharge 
norms is discharged to a local drain. The part of underflow of secondary clarifier is 
recycled to maintain desired level of MLSS in aeration tank and rest along with sludge 
of tertiary treatment is de-watered through sludge belt press process & bed for further 
disposal' The layout of combined effluent stream is given. 

(b) Adequacy of existing ETP: 

Total effluent volume, m3/day (as per consent) - 350 (15 m3/hr) 

TSS, mg/1 - 2700 

COO, mg/1 

BOD, mg/1 

TDS, mg/1 

-2100 

-720 

-2010 

**NOTE: - It was found during visit that the unit is using fresh water @ 280 m3/day & 
discharging approximately 115 m3/day as treated waste water. It was not operating on full 
efficiency. 
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N e\\·con Con ultant India Pvt. Ltd 
Emu-omnent:L Compliances, Growid\\ater tudies, lmpa(t 

As essment and Design of Pollution Control Systems 

Office: -0~-~05 A.1s.~. Surn~d 1a Comp.ex. ROC Ra nag.u, G 1az abad (-0 1 002) U.P. 
'\f obi le: 85 128~.::!76~. 9999058896, Ematl: newconc@gnl.lll.com 

ETP details with remarks as per CPCB charter: 

s. Units Specifications Status/ Remarks 
No 
1 Hill Screen 
2. Equalization tank with air Capacity- 52_5 m3 Adequate 

Mixing system Retention time- 3.5 hrs 

3 Primary Clarifier Capacity - 838 m3 Adequate to handle 
Dia-17 m effluent more than the 

SWD-3.7 m design discharge 

Retention time - 55 
hours 

Aeration tank with fine air Capacity- 1171 m3 Capacity of aeration tank 
diffuser system 

Ret. time- 78 hr 
& oxygenation capacity 
of aerators & biomass 

Available oxygenation are adequate to treat 

Capacity is more than 
more than the present 
effluent & BOD load to 

oxygen required. meet the discharge 
norms under optimum 
conditions. 
Advised to add one extra 
blower as standby_. 

4 Secondary Clarifier Capacity- 703 m3 Adequate to handle 
Dia-16 m around effluent more 
SWD-3.5 m than the present effluent 
Retention time- 46.8 hr volume. 

(Permissible 
SOR-16-20 m3/m2/day) 

5 Tertiary Treatment System Capacity- 70 m3/hr Adequate to handle 
the present effluent 
volume. 

7 Sludge handle system Available Adequate for dewatering 
-Sludge Belt Mould of ETP sludge load. 
-Sludge beds 

8 OCEMS Available with online flow Adequate as per 
meter requirement 
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N e\\·con Con ultant India Pvt. Ltd 
Em-iromn~ntal Compliancc:s, Growtd\\ t~r Studi~ , Impact 

:\ssc:ssm~uts and D~sign of P ollution Control Syst~ms 

Offiu•: ~04--.05 Ansa! SumPdll.l Comp!ex, ROC Ra nag.u, Ghaz .tb.td (20 1 002) U.P 
\ot obill': 8512842764-,9999058896. Email : nl'\\Conc0gmaJI com 

OBSERVATIONS: 

The following are the observations made during visit to mill with respect to process 

water conservation & effluent treatment plant. 

(A) The mill is manufacturing kraft/writing/printing using waste paper as raw 

material. 

(B) The mill has installed V Notch in the inlet of ETP and online monitoring device 

at the final discharge of ETP. All data of final discharge (pH, TSS, COD, BOD, 

Colour & Flow (m3/hr) are transferred to CPCB/UPPCB server round the clock. Mill 

has also provided V-Notch at final discharge. 

{C) The unit has implemented & adopted "Bare Minimum Technology (BMT)" for 

process improvement & ETP upgradation for pollution reduction as suggested 

under CPCB charter' 

(D) The adoption of above measures along with best practices reduced water 

consumption from 10 m3/day to around 3.8 m3/day. 

(E) ETP up-gradation: The ETP has been upgraded up to tertiary treatment level 

to comply the CPCB charter. 

(G) The tertiary treatment system includes filtration using Dual Media Filter (DMF). 

(H) The existing ETP consists equalization tank with provision of agitation, Pre­

Treatment process, Aeration tank with diffusers for maintaining desired DO level, 

secondary clarifier, tertiary treatment system (OAF) i.e. dual media filters. 

(I) Sludge Filter Press & sludge beds are being used for dewatering of ETP sludge. 

(J) online Monitoring system is already in place and connected to CPCB/UPPCB 

server. 

(K) The effluent discharge observed was around 2.2 m3 It paper' 

, 
' 
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N e\\'con Con ultant India PYt. Ltd 
Emirorun~ntal Compliau ~. Gronnd"at~r Studi~ , Impact 
Ass~sm~nt and D~ign ofPollution Control S~-st~ms 

Offic~: ~0~ '05 Ans.ti Sum~dh Com pie.·. ROC R.t1aag.u·, G 1 z ab.1d (20 100::?) U.P. 
:vlobiiP: 85 128H7t>-l, qqqqoSBB%. Email: nP\\Conc@gnt.1JI.rom 

Steps initiated by Mill to reduce water consumption: 

- Tirupati Balaji Fibers Ltd started recycling water at Paper Machine back 

water after physiochemical treatment. 

Pump sealing water is also recovered in vibro screen and recycled back into 

pump sealing. 

Remarks: 

Based on information given by Mill for water consumption, size & specification of 

ETP units, and pollution load assessed by Newcon Consultants and Laboratories 

during visit to Mill. Following are the remarks with respect to adequacy of existing 

ETP: 

The existing ETP consisting equalization tank, Pre -Treatment Process, Primary 

Treatment, Aeration tank, secondary clarifier', tertiary treatment, sludge handling 

system is adequate and sufficient for treatment of present effluent & BOD load to 

achieve the discharge norms provided ETP operates under optimum condition. 

a) Mill is advised to install Anaerobic treatment system to further improve the 

quality i.e. COD mainly & BOD for recycling. 

b) Mill is also advised to operate ETP under optimum conditions to achieve the 

discharge norms on regular basis. 

L 

Y ~ · , 
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(GOVERNMENT APPROVED TESfiNG LADORA TORIES} 
Au ISO 9001 . 2015, ISO 14001 . 2015, ISO -'.5001 . lOIB Ce, lli..J Labo 

TEST REPORT 
ury 

Page No.: 1 of 1 

TEST REPORT No. NCUED-047/14/10/24 DATE OF REPORT :18/10/2024 
Name and Address of Customer MIS TIRUPATIBAALAJI FIBERRS PRIVATE LIMITED 

9TH K.M. STONE BHOPA ROAD MUZAFFARNAGAR, U.P. 

SAMPLING DETAILS 

Analysis End Date : 18/10/2024 

Sample Name 

Analysis Start Date 
Date of Sampling 
Time of Sampling 
Sampling Done By 

Sampling Description 

Sampling Location 

Sampling Protocol 
Packing Condition 

EFFLUENT WATER 
14/10/2024 
12110/2024 Sample 10 No. : NCUED-047114/10/24 

Customer 
Effluent Water After Treatment 

ETP Outlet 
15:17614 (Part-1) 
Sealed 

Sample Receipt Date : 14/10/2024 
Environmental Condition : 25:t2°C 

Sample Quantity 

Packing 

2 Litre 
PVC Cane 

TEST RESULT 

S.No. Test Parameters Unit Test Method Results Specification As per CPCB 
(Max.) 

Inland Public Sewer 
Surface 
Water 

1 pH IS : 3025 (P-11) 7.23 5.5-9.0 5.5-9.0 

2 Total Suspended Solids (TSS) mgll IS : 3025 (P-17) 19 100 600 

3 BioChemical Oxygen Demand (3 mg/L IS : 3025 (P-44) 22 30 350 

Days at 27"C) 

4 Chemical Oxygen Demand (COD) mg/L APHA-5220 B 110 250 Not Specified 

5 Oil & Grease mg/L IS : 3025 (P-39) BOL(Dl-1 .0) 10 20 

•••end of Report• .. 

Remarks: BDL-BELOW DETECTION UMIT 

ED-Q47/14/10/24-1 & LABORATORIES 

/ ~ ----1 t t 

Checked by _ 
I 

":lt< 1 n 11 F, 

1. The test report refers only to the particular sample/s submitted for testing and listed parameters. 
2. Endorsement of the same is neither inferred nor implied. 
3. Laboratory shall maintain the confidentiality of all information related to the samples & test reports. 
4. Complaints about this report should be communicated within 10 days of the Issue date of this repOrt. . 
s. The report Is not to be produced wholly or In part without prior permission of the Managing Partner. All disputes subject to Ghazlabad Jurlsdlctlon. 

bbo,.tory: A-11156, Secto~- 17, (Sw deshi Compound) Kavi Nagar lndu trial Ar a, GHAZIABAD- 201 002 (U.P.) 
Mobile : 9810430345. 92055017881 Websit : www.newconlab.in 

E-mail : newconlab@ mall.com. newconlabfinance@gmall.com 
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N wcon ( for• 
(GOVERNMENT APPROVED TESTING LABORATORIES) 

An ISO 9001 : 2015, ISO 1-4001 : 2015, ISO 45001 : 2018 Certlfted Laboratory 

TEST REPORT Page No.: 1 of 2 ----------------------------------------· 
TEST REPORT No. NCUED-049/14/10/24 DATE OF REPORT :18/10/2024 

Name and Address of Customer M/S TIRUPATIBAALAJI FIBERRS PRIVATE LIMITED 

9TH K.M. STONE BHOPA ROAD MUZAFFARNAGAR, U.P. 

SAMPLING DETAILS 

Analysis End Date : 18/10/2024 

Sample Name 

Analysis Start Date 
Date of Sampling 
Time of Sampling 
Sampling Done By 

Sampling Description 
Sampling Location 

Sampling Protocol 
Packing Condition 

Ground Water 

14/10/2024 
12/10/2024 Sample ID No. : NCUED-049/14/10/24 

Sample Receipt Date : 14/10/2024 
Customer 
Ground Water 
Post Monsoon 
IS:17614 (Part-1) 

Sealed 

Environmental Condition : 25±2•c 

~.No. Parameters 

1 Colour 

2 Odour 

3 Taste 

4 Turbidity 

5 pH Value 

6 Total Dissolved Solids 

7 Total Hardness (as CaC03) 

8 Total Alkalinity (as CaC03) 

9 Chloride (as Cl) 

10 Nitrate (as N03) 

11 Sulphate (as S04) 

12 Fluoride (as F) 

13 Free Residual Chlorine (as Cl2) 

14 Cyanide (as CN) 

15 Iron (as Fe) 

ED-049/14/1 Of24-1 

·}~ 1!11·~#~~ 

[!]~~~ 
).. ( V / 

thecked by 

Unit 

Hazen 

-
-

NTU 

-
mg/L 

mgll 

mg/L 

mg/L 

mgll 

mg/L 

mg/L 

mg/L 

mgll 

mg/L 

Sample Quantity 
Packing 

TEST RESULT 

Test Method Result 

IS : 3025 (P-4) BOL(DL-1.0) 

IS : 3025 (P-5) Agreeable 

IS : 3025 (P-8) Agreeable 

IS : 3025 (P-1 0) BDL(DL-1.0) 

IS: 3025 (P-11) 6.93 

IS: 3025 (P-16) 426 

IS : 3025 (P-21) 122 

IS : 3025 (P-23) 70 

IS : 3025 (P-32) 46 

IS: 3025 (P-34) BDL(DL-0.2) 

IS : 3025 (P-24) 11.8 

APHA 4500-F-D BDL(DL-0.1) 

IS : 3025 (P-26) BDL(DL-0.1) 

IS : 3025 (P-27) BOL(DL-0.02) 

IS : 3025 (P-65) BDL(DL·0.01) 

* 
1. The test report refers only to the part leu I, r mpl!!/s submllled for t e~llnR ~nd I sted p.or, m t r~. 
2. Endorsement of the same Is neither Inferred nor Implied. 
3. laboratory shall maintain the confidentiality of all Information related to the samples & test reports. 

: 2+1 Litre 
: PVC Cane 

Specification /Limit As Per 
15:10500, Amd. 2018 

Desirable Pennlssible 

Limit Limit 

5.0 15 

Agreeable Agreeable 

Agreeable Agreeable 

1.0 5 

6.5-8.5 No Relaxation 

500 2000 

200 600 

200 600 

250 1000 

45 No Relaxation 

200 400 

1.0 1.5 

0.2 1.0 

0.05 No Relaxation 

1.0 No Relaxation 

. ( 

4. Complaints about this report should be communicated within 10 days of the Issue date of this report. 
s. The report ts not to be produced wholly or In part without prior permission of the Managing Partner. All disputes subJect to Ghazlabad Jurisdiction. 

LAbo,.tory: A-1/156, Sector-17. (Swadeshl Compound) Kavi Nagar Industrial Area, GHAZIABAD- 201 002 (U.P.) 
Mobile: 9810430345, 92055017881 Wemalte: www.newconlab.in 
E.,./1 : newconlabCgmall.com, newconlabflnance@gmail.com 
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(GOVERNMENT APPROVED TESTING LABORATORIES) 
AD ISO 9001 : 1015, ISO 14001 : 201~, ISO 45001 : 2018 Certified Laboratory 

Page No.: 2 of 2 

Ll TE_ S_T_R_EP_o_R_T_N_o_._N_cu_ eo_._o4_9_11_4_11_ol_2_4 ______________ ....:o:.:A..:.:T:..:E:...::O:..:..F REPORT :18/10/2024 

Is. No. Parameters Unit Test Method Result Specification llimit As Per I 
18:10500, Amd. 2018 

Desirable Permissible j 

16 Zinc (as Zn) 

17 Boron (as B) 

18 Nickel (as Nl) 

19 Manganese (as Mn) 

20 Lead (as Pb) 

21 Selenium (as Se) 

22 Arsenic (as As) 

23 Cadmium (as Cd) 

24 Molybdenum (as Mo) 

25 Chroimum (as Cr) 

26 Aluminium (as AI) 

27 Sliver (as Ag) 

28 Barium (as Ba) 

29 Mercury (as Hg) 

30 Mineral Oil 

31 E. Coli 

32 Total Coliform 

Remarks : BOL=Below Detection Umlt. 

<c. a. I.\,'-"' 
Checked by 

(!] .., . • ( T 

mg/L IS : 3025 (P-65) 

mgll IS : 3025 (P-65) 

mg/l IS : 3025 (P-65) 

mg/L IS : 3025 (P-65) 

mg/l IS : 3025 (P-65) 

mg!L IS : 3025 (P-65) 

mgll IS : 3025 (P-65) 

mg/L IS : 3025 (P-65) 

mg/l IS : 3025 (P-65) 

mg/l IS : 3025 (P-65) 

mg/l IS : 3025 (P-65) 

mg/l IS : 3025 (P-65) 

mg/l IS : 3025 (P-65) 

mg/L IS : 3025 (P-65) 

mg/L IS : 3025 (P-39) 

MPN/100ml IS : 1622 

MPN/100ml IS: 1622 

u•End of Report .. • 

1 l l f,, rl l[}rrre 
1. The test report refers only 10 th!! p~rtlcul r samp e s submitted for testing and listed parameters. 
2. Endorsement of the same Is neither Inferred nor Implied. 
3. Laboratory shall malntlln the confidentiality of all Information related to the samples & test reports. 

Limit Limit 
-

BDL(DL·0.001 ) 5.0 15.0 

BDL(DL-0.01) 0.5 1.0 

BDL(Dl.0.01 ) 0.02 No Relaxation 

BDL(DL-0.01 ) 0.1 0.3 

BDL(DL.0.005) 0.01 No Relaxation 

BDL(DL-0.001 ) 0.01 No Relaxation 

BDL(OL-0.001 ) 0.01 No Relaxation 

BDL{DL-0.001) 0.003 No Relaxation 

BDL(DL-0.001) 0.07 No Relaxation 

BDL(OL.0.001 ) 0.05 No Relaxation 

BDL(Dl-0.01 ) 0.03 0.2 

BDL(DL.0.001 ) 0.1 No Relaxation 

BDL(DL-0.001) 0.7 No Relaxation 

BDL(OL-0.0005) 0.001 No Relaxation 

BDL(OL-0.1) 0.5 No Relaxation 

Absent Not Specified Not Specified 

Absent Not Specified Not Specified 

O~~~TI\NTS & lABORATORIES 

4. Complaints about this report should be communicated within 10 days of the Issue date of this report. 
S. The report Is not to be produced wholly or In part without prior permission of the Managing Partner. All disputes subject to Ghazlabad Jurisdiction. 

Laboratory: A-1/156, Sector-17. (Swadeshr Compound) K vi N g r lnd~•stria l Are • GHAZIABAD - 201 002 (U.P.) 
Mobil ; 9810430345, 92055017881 Wob Ito : ww1.v. ewconlab.in 

E-mail : newconlab@gmail com, newconl bfi nce@gmail.com 

. 
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on ralori 
(GOVERNMENT APPROVED TESTI, 'G LABORATORIES) 

An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2018 Certilled Llbontory 

Sample Name 
Analysis Start Date 

Date of Sampling 
Sampling Protocol 

Sampling Location 
Equipments Used 

Stack Attached to 
Type of fuel used 

STACK EMISSION 
14/10/2024 

12110/2024 

As Per CPCB Guideline 

SAMPLING DETAIL 

Analysis End Date 
Sampling Done By 
Duration of Sampling 

Sample ID No. 

Vayubodhan Stack Sampler No-1 Area Category 
VSS-1 (S.No-321 DTC 01) 

DETAILS OF STACK 
: Boiler 

Capacity 
Stack height above the ground 
level 

: Agro Fuel 
: 30 Mtr Quantity of fuel used 

Stack dia at the top 
Attached APCS 

Comminssioning date 

785mm 
: Multi Cyclone & Dust Collector 

Stack height above the roof top 
Material of Construction 
Normal Oprating Schedule 

PHYSICAL OBSERVATIONS 

: 18/10/2024 
:NCL 

: 30Mln 
: NCUED-046114/10/24 

: 15 TPH 
: 85 & 65 Ton/Day 

: MS 

: 24 Hrs 

Ambient Temperature 32"C Flue gas temperature : 115"C 
Velocity of the flue gases 
Sampling Flow Rate for Gases 

8.22 mtr/sec 
1.7 LPM 

Sampling Flow Rate of SPM : 27.0 LPM 

Quantity of Emission discharged : 10704.98 Nm31hr 

TEST RESULT 

S.No. Test Parameters Units Test Method Results Specification As 
PerCPCB 

1 Particulate Matters (PM) mg/Nm1 15:11255 (Part-1) 46 80 

2 Sulphur Dioxide {S02) mgfNm• 15:11255 (Part-2) 13 Not Specified 

3 Carbon Monoxide (CO) % 15:13270 0.35 Not Specified 

4 Oxide of Nitrogen (NOx) mgiNm• 15:11255 (Part-7) 81 Not Specified 

•••End of Report••• 

Remarks: As Per CAQM Speclncatlon/Guldellnes 

Nn & lABORATORIES 

.JlTENDER 
Sect1on lncharge 

1. The test report refers only to the particular sample/s submitted for testing and listed parameters. 
2. Endorsement of the same Is neither Inferred nor Implied. 
3. Laboratory shall maintain the confidentiality of all Information related to the samples & test reports. 
4. Complaints about this report should be communicated within 10 days of the Issue date of this report. 
5. The report Is not to be produced wholly or In part without prior permission of the Managing Partner. All disputes subject tG Ghazlabad Jurisdiction. 

lAboratory: A-1/156, Sector-17, (Swadeshi Compound) Kavl Nagar Industrial Area, GHAZIABAD. 201 002 (U.P.) 
Mobile: 9810430345,92055017881 Website: www.newconlab.in 

E·m•ll : newconlab~gmall.com, newconlabfinance@gmall.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

(Originul Application No. 7<J7 or2024) 

IN THE MATTER OF: 
( ;au tam ..... Applicant 

Versus 

State of Uttar Pradesh & Ors. . .... Respondents 

1..: :--.: ow AI ,l. to whom those present shall come that I, Shailencler Kumar aged about 42 years S/o Late 

·~ 11. 1\ ;un t:sh <'hand working as Accounts Executi ve with Tirupati Balaji Fibres Pvt. Ltd . hav ing its Unit 

<II. ti k 111 S ton~, Bhopa Road , ivluzafTarnagar (U.P.) - 25 I 00 I (the Responden t No.5 herein )do hereby 
iljl)11l int: -

ANUBHA V ANAND ARON, ABHINA V ANAND (Advocates) 
A-90 I, Apex Golf Avenue, Sector-! , Greater Noida West, U.P. - 20 I 306 

Mob: 9811764256; 95824 16270; E-mail: abhinav. lega l@gmail.com 

(llcrcinaftcr called the Advocate) to be mv/our Advocate in the above noted case authorize him: ­

Tu :1 ct. appear and plead in the above noted case in this court or in any oth er Court in which the 

, nmc may be tried or heard and also in the appellate Court including the High Co urt subj ect to 

!'<IYilH.:nt or fees separately for each Court by me/us. 
I o sign , fi le, verify and present pleadings, appeal s cross-objections or petiti ons for execution 

rev iew, revision, withdraw, compromise or other petitions or affidavits or other documents as may 

be deemed necessary or proper for the prosecution of the said case in all its stages s u ~ j ect to 

payment of fees for each stage. 
a To fil e and take back documents, to admit and/or deny the documents of the opposite pa rty. 

• To withdraw or compromise the said case or submit to arbitration any differences or di sputes that 

may ari se touching or in any manner relating to the said case. 

To taJ...e execution proceedings. 
l"he depos it, draw and receive money, cheques, cash and grant receipts hereof and to do all other 

al: tS and things which may be necessary to be done for the progress and in the course of th e 

prosecution of the said case. 
To appoint and instruct any other Legal Practitioner authori zing him to exercise the power and 

aut hority hereby co nferred upon the Advocate whenever he may thin k fit to do so and sign, the 

power of attorney on our behalf. 
And 1/We the undersigned do hereby agree to rati fy and confirm al l acts done by the Advoeate or 

hi s substi tute in th e matter as my/our own acts, as if done by me/us to al l intents an d purposes . 

. \ncl 1/ \Ve unde11ake that 1/We or my/our duly authorized agent would appear in court on all 

li L·arings and will in fo rm th e Advocate for appearance when the case is call ed . 

.-\Ill! !/We undersigned do hereby agree not to hold the advocate or his substitute responsibl e for the 

result of the said case. The adjournment costs whenever ordered by the Court sha ll be of the 

Advocate, which he sha ll receive and retain fo r himsel f. 

And !/We unclersigned .do hereby agree that in the event of the who le or part of the fee agreed by 

me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the 

prosec uti on of the said case until the same is paid up. The fee settled is only fo r th e above case and 

above Court. ! /We hereby agree that once the fees are paid , !/We wi ll not be entitled for the refund 

or the same in any case whatsoever and if the case prolongs for more than 3 years the origin al fee 
s h ~ J!J be paid again by me/us. 

1 ·" \ \ ITN ESS WHEREOF !/we do hereunto set my/our hand to these presents the contents or which 

ha1 (been understood by me/us on this clay of2025 . 
J\ cccpted subject to th e te rm s of the fees 

,\:'\'U BAHV ANAN D ARON & ABHINAV ANAND 

tor Tirupatibaalaji Fiberrs Private limited 

~~ 
(D/ 1848/2003) (D/762/2007) Auth. Sign 

1 \ droca te:;) Client 
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sunil sharma <sunilsharma20192019@gmail.com>

pdf copy of reply respondent no-5 in O.A no.797/2024
1 message

sunil sharma <sunilsharma20192019@gmail.com> Fri, Feb 21, 2025 at 1:42 PM
To: rocz.lko-mef@nic.in, dmmuz@nic.in, ms@uppcb.com, mscb.cpcb@nic.in

Sir,
Kindly find the atteched pdf copy of Response/Reply filed by Respondent no.5 Tirupati fibres Pvt. Ltd in O.A
no.797/2024 titled as Gautam v/s State of Up & Ors.
Thanks
sunil sharma

 Tirupati Balaji Fibres Pvt. Ltd..pdf

C/O Anubhav Anand Aron
Advocate of Respondent no.5

37888

https://drive.google.com/file/d/1cMe8ejsx7lioAE6nvTix2L8K4FT22Oe7/view?usp=drive_web

